Annexure-6

Name of the Corporate Debtor: Universal Commodity Exchange Limited; Date of Com t of Liquidation: 10-06-2026 (intimation reccived by the Liquidator on 18-06-2026); List of Creditors as on: 24-06-2026
List of Operational Creditars (ather than Workmen, Employees and Governuent Dues) {Amount in 3]
Details of Claims Details of claims admitted
received ARETHERE Amount of any Amount of
SINo Name of A - A X i Whether Liery %% share in total contingent mutual dues Amount of claim Remarks,
creditor Date of Amount moury 2 o covared by attachment Amount covered by | amountof lai that claim rejected under if any
o 3 claim Nature of Claim | licn or attachment : claim b ser oo
xeceipk Claimed i ending disposal removed? guarantee claims may be set off verification
pending disp: (Yes/ Na) admitted
Cogendls As per proviso to amended
1 |nformation Services | 7/30/2018 | 827198900 |  7.040482.00| Unsecured NIL NA NIL 59.75% NIL NIL 129150700 NIL Regulation 30(2) of 1BBL
Limited (Liguidation Process)
Regulations, 2016
IDBI Capital As per proviso lo amended
» Regulation 30{2) of IBBI
Markets & Securities | 7/10/2018 | 4,742,900.00 4,742,900.00 Unsecured NIEL NA NIL 40.25% NIL NIL NIL NIL 2
L {Liquidation Process)
2 Limited S
Total 13,014,889.00 11,783,382.00 100.00% 1,231,507.00 -
7% Note | SCC has been canstituted in terms of amendment in the Liquidation Reg Iations vide Notiffeation dated 26th May, 2026.
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